Illegal Possession of Panchayat land

160. Sh. Bishan Lal Saini, M.L.A: Will the Deputy Chief Minister be

pleased to state:-

a) Whether it is a fact a sweeper namely Sh. Shishpal S/o Sh. Lal
Singh and two other persons with the support of Sarpanch and
D.D.P.O Yamunanagar has occupied the Panchayat land bearing
Khasra No.68 in village Rapdi of Block Radaur of Radaur
Assembly Constituency ;

b) Whether it is also a fact that a case had been registered against the
said employee for illegal possession of said land in Jathlana Police
Station; and

c) If so, whether any grant to construct the Ambedkar Bhawan on the
said land has been released to the Sarpanch by the Government
together with the action taken by the Government in the said

matter?
Dushyant Chautala Deputy Chief Minister, Haryana
Sir,

a)  There is no illegal possession of Sh. Shish Pal s/o Sh. Lal Singh R/o Village
Rapdi on Panchayat Shamlat land bearing khasra no 68, rather his father Lal
Singh s/o Sh. Mokha Ram has made illegal encroachment by constructing a
house on it. Sh. Shish Pal is not living with his father and is having a

Separate ration card.

Sh. Lal Singh s/o Sh. Mokha Ram r/o Gram Panchayat Rapdi has filed
a CWP No. 19245 of 2017 in The Hon’ble Punjab and Haryana High Court,
Chandigarh in which Hon’ble High Court on 08-09-2017 had passed the

following order:-

“Relies upon the resolution passed by the Gram Panchayat on
12.06.2017 (P-9) and contends that the petitioner fulfills the
requisite conditions as contemplated under Rule 12 (4) of the
Punjab Village Common Lands (Regulation) Rules, 1964, as
applicable to the State of Haryana, and is willing to deposit the
market price of the land under his possession, as may be assessed by
the Collector.

Notice of motion for 10.01.2018.



Meanwhile, the Deputy Commissioner-cum-Collector, Yamuna
Nagar is directed to assess the market price of the land measuring 3 Marla
where the petitioner has constructed his house and apprise this Court on
the next date of hearing. Till then status-quo re: demolition and further
construction be maintained.”

The case is now listed for 16-12-2020 in The Hon’ble Punjab and Haryana

High Court, Chandigarh.

b)

A FIR bearing no 65 dated 09-06-2017 was registered in Jathalana police
station against Sh. Shishpal s/o Sh. Lal Singh r/o village Rapdi, Smt. Babli
w/o Sh. Shish Pal, Sh. Jagmal, Smt. Swati Devi w/o Sh. Jagmal.

Amount of Rs. 16,54,000/- was sanctioned for construction of Ambedkar
Bhawan in Gram Panchayat Rapdi under CM Announcement Code No.
24218 dated 08-03-2019. The Gram Panchayat is constructing building of
Ambedkar Bhawan on above khasra number (68) and work is in progress.
Total area of khasra no 68 is 15 marla. Gram Panchayat is constructing work
of Ambedkar Bhawan on 12 marla land after removing unauthorized
possession. On the remaining land, there is status quo granted by The

Hon’ble Punjab and Haryana High Court, Chandigarh regarding demolition.
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“Relies upon the resolution passed by the Gram Panchayat on

12.06.2017 (P-9) and contends that the petitioner fulfills the requisite

conditions as contemplated under Rule 12 (4) of the Punjab Village
Common Lands (Regulation) Rules, 1964, as applicable to the State of
Haryana, and is willing to deposit the market price of the land under
his possession, as may be assessed by the Collector.

Notice of motion for 10.01.2018.

Meanwhile, the Deputy Commissioner-cum-Collector, Yamuna
Nagar is directed to assess the market price of the land measuring 3
marla where the petitioner has constructed his house and apprise this
Court on the next date of hearing. Till then status-quo re: demolition

and further construction be maintained.”
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NOTE FOR PAD FOR STARRED ASSEMBELY QUESTION NO. 160

Regarding this question point wise reply is as follows:-

There is no illegal possession of Sh. Shish Pal s/o Sh. Lal Singh R/o Village Rapdi
on Panchayat Shamlat land bearing khasra no.68, rather his father Lal Singh s/o
Sh. Mokha Ram has made illegal encroachment by constructing a house on it. Sh.
Shish Pal is not living with his father and is having a Separate ration card.

Sh. Lal Singh s/o Sh. Mokha Ram r/o Gram Panchayat Rapdi has
filed a CWP No. 19245 of 2017 in The Hon’ble Punjab and Haryana High Court,
Chandigarh in which Hon’ble High Court on 08-09-2017 had passed the
following order:-

“Relies upon the resolution passed by the Gram Panchayat on

12.06.2017 (P-9) and contends that the petitioner fulfills the requisite
conditions as contemplated under Rule 12 (4) of the Punjab Village
Common Lands (Regulation) Rules, 1964, as applicable to the State of
Haryana, and is willing to deposit the market price of the land under his
possession, as may be assessed by the Collector.

Notice of motion for 10.01.2018.

Meanwhile, the Deputy Commissioner-cum-Collector, Yamuna
Nagar is directed to assess the market price of the land measuring 3
Marla where the petitioner has constructed his house and apprise this
Court on the next date of hearing. Till then status-quo re: demolition and

Sfurther construction be maintained.”

The case is now listed for 16-12-2020 in The Hon’ble Punjab and Haryana High

Court, Chandigarh.

B.

A FIR bearing no 65 dated 09-06-2017 was registered in Jathalana police station
against Sh. Shishpal s/o Sh. Lal Singh r/o village Rapri, Smt. Babli w/o Sh. Shish
Pal, Sh. Jagmal, Smt. Swati Devi w/o Sh. Jagmal.

Amount of Rs. 16,54,000/- was sanctioned for construction of Ambedkar Bhawan
in Gram Panchayat Rapdi under CM Announcement Code No. 24218 dated 08-03-
2019. The Gram Panchayat is constructing building of Ambedkar Bhawan on
above khasra number (68) and work is in progress. Total area of khasra no 68 is 15
marla. Gram Panchayat is constructing work of Ambedkar Bhawan on 12 marla
land after removing unauthorized possession. On the remaining land, there is
status quo granted by The Hon’ble Punjab and Haryana High Court, Chandigarh

regarding demolition.



fymraT aRifed U39 9T 160 IR Al BR U

AT U39 X1 160 IR oA T UAR W -

9 YT RS Bl AT YA TRT 0 68 UR Al Sferarel g & el Rig, frard
I UARId OS] BT Plg ARG Peoll el © diod gad (uar = ofrad ¥z g7 =0
HIGT X9 RT HBIF d1hR e DHeofl fbar garm & | 30 frerrer sroer foar =i oner Ris
A T Y& & TAT M BIE | AT 8 |

S ara Rig g3 0 dikar M, FaRT 9 d9ed € gRT A god 19
ERATON Ied RS, AVSHE H D H0 19245 M® 2017 SR fhar a7 & oA
AT Sod Tl §RT Sad &9 # faid 08.09.2017 &1 714 aireer uiRa ) g—

“Relies upon the resolution passed by the Gram Panchayat on 12.06.2017

(P-9) and contends that the petitioner fulfills the requisite conditions as
contemplated under Rule 12 (4) of the Punjab Village Common Lands
(Regulation) Rules, 1964, as applicable to the State of Haryana, and is
willing to deposit the market price of the land under his possession, as may
be assessed by the Collector.

Notice of motion for 10.01.2018.

Meanwhile, the Deputy Commissioner-cum-Collector, Yamuna Nagar is
directed to assess the market price of the land measuring 3 marla where the
petitioner has constructed his house and apprise this Court on the next date
of hearing. Till then status-quo re: demolition and further construction be

maintained.”
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